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IN Tid CAHTRAL ADMIMISTRATIVE TRIBUNAL, JAIFUR BaNCH, JAIPIR,

QA No, lH4Q/Q°

U&AIJO. 423/38) . . : Date of order 25,3,94
Abdul Sattar : Applicant
V/s
Union of Indic & OLhers : Respondents
Mr, Virendra Lodha : Counsel for the applicant
Mr, Pravean Balwada : Counzel for the raspondents,
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Hon'ble Mr., Justice TvL, Mehts, (Vice-Chairman)
Hon'ble Mr., O.P,.3hanaa, Mzrber (Adminisbrative)

PR HAU'BLE MR, O,P. SHiR4A, MES3R (ADMINISTRATIVE)

Shri Abdul Sattar in this applicstion has prayzd thet orders
(Arnzxare AS) dated 27,10,37 by which p2nslty of removal from sarvi
wad imposed and Apnerurs A-7 datad 10,4,33 by which penalty of
compulsory retirenent was imposed on the applicant by the Appellate
Authority by nodifying the earlier penalty of removal from s2rvice

may both be quashed and thz applicant may ba -2instated in service

2, The charge ragainst tha a';l' cant was that he had 12ft the
courtry without permission of the Competent Authority, The charge
was held as established and thereaftar penalty of removal from
service was imposed on him by ths Disciplinary Authority by orvder
dated 27,10,87 (&mneiure A=5), The 331 penzlty wss modified by the
Agp2llatz Authority 1o that of campulsory retivement (Annexure ALQ

dated 10.4,88)
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We have haard the lsarnad counszl for the partizs and have

gone through the records,

4. The chargs 2g3inst th: applicant had bezn aduitted by him,

The charge is gluva in nature and justifies the position of highes
penalty imzosablz on the applicant, Howsver, the Appellate Authori
appears to have tzken a lenient view of the wattesr and ﬁas modifie
the wenalty already imposzd by the Disciplinary Authority to that
compulsory ratirament & a result of which the applicant is entit]

to pensionsry benefits etc. In the circumstences, we 4o ot see

coso2f/=



-

Ea

~2- .

any ground for interfarence with the order of ths Appellste
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Authority (Ann2xuie A=5), The order of the Discipglinsry Authurity

has alrz2aly besn supsrsaded by the order of the Apnellate Authority,

The A is, therefore, dismiszed with no order zz to costs,

(O.F, SHRRMA) . (D,
MEBER(A) VICE CHAL RMAN




